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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

ORIGINAL APPLICATION NO. 951 OF 2024
IN THE MATTER OF:

RAJPAL SINGH ... APPLICANT
VERSUS

ELDECO COMPANY & ORS. .. RESPONDENT(S)

OBJECTIONS ON BEHALF OF RESPONDENT NO. 4 TO THE AFFIDAVIT

FILED BY UTTAR PRADESH POLLUTION CONTROL BOARD

MOST RESPECTFULLY SHOWETH-
PRELIMINARY SUBMISSIONS AND OBJECTIONS

1. That the above named Respondent no.4 i.e., Eldeco Infrabuild Limited is
submitting this reply to the affidavit fled on behalf of UPPCB, in
compliance with the order dated 11.11.2024.

»

That the contents of the reply filed on behalf of the answering respondent
to the original complaint may be treated as part and parcel of this reply
and the contents of which are not repeated herein for the sake of brevity
and to avoid prolixity.

©

That answering Respondent categorically denies any allegations of
garbage dumping in or around the Pond. On the contrary, answering
Respondent is actively engaged in beautification efforts to preserve the
natural character of the alleged Pond and its surroundings, ensuring
environmental harmony. It is also pertinent to mention here that the
Peitioner has not attached any documents in order to substantiate his
allegations.
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4. That at the outset, all the allegations/averments/contentions made by the
UPPCB in the Affidavit are expressly denied as false and incorrect
Nothing shall be deemed to be admitted for want of specific denial unless.
the same is specifically admitted herein. All pleas herein below are taken
without prejudice to each other and without prejudice to the right of the
Answering Respondent o raise any such further pleas, which may be
available to it under law.

o

. That the alleged Pond in question, located on Khasra No. 508, covering
an area of 0.1260 hectares, falling under Khata No. 00309, is situated
outside and adjacent to the approved Township of the answering
Respondent. It is important to mention that the answering Respondent
has not encroached upon the Pond or any of its surrounding area in any
manner.

L

That the answering respondent have categorically mentioned in the
clarification to the show cause notice dated 07.11.2024 that the township
has been developed in full compliance with the layout plan approved by
the Bareilly development authority as per map no. 20180928114059417
dated 24.06.2019. It is also pertinent to mention that all the necessary
permits, licences and approvals for its development were duly obtained,
ensuring that the township adheres to all the regulatory and
environmental guidelines. Moreover, with respect to the issue pertaining
to the dumping or accumulation of debris or waste materials in the jheel
area it has been clarified on the part of the answering respondent that
upon learing of the incident, the Company immediately initiated an
internal investigation. That the answering respondent discovered that the
debris and waste material in question were dumped by unknown
individuals or external parties unrelated to the answering respondent.
The source of this waste appears to be individuals who acted
independently and without the knowledge or consent of the answering
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respondent. It is apposite to mention that the answering respondent's
company s dedicated to adhering to all environmental laws and ensuring
the protection of local water bodies and ecosystems. A copy of the
clarification dated 14.11.2024 filed by the answering respondent is
annexed herewith as ANNEXURE R-1.

It Is also pertinent to mention that the answering respondent upon
becoming aware of the situation in the vicinity, as a responsible corporate
citizen, addressed the situation by organizing the removal of the debris
and waste from the Jheel. Furthermore, as part of the commitment of the
answering respondent to the environment, the Company has decided to
undertake a Corporate Social Responsibility (CSR) initiative to ensure
that the Jheel is further protected and maintained. It is also pertinent to
mention that the source of the dumping remains unclear, and there is no
evidence linking the Company to this activity.

That itis respectfully submitted that the Answering Respondent, with the
bona fide intent to resolve the present dispute and in the larger public
interest, has taken a proactive initiative through its wholly owned
subsidiary, M/s Mars Buildmart Pvt. Ltd., by executing a Gift Deed dated
30.12.2024 in favor of Bhumi Prabandh Samiti, Village Bilwa. By virtue of
the said Gift Deed, a portion of land forming part of Khasra Nos. 501 and
503, situated alongside the pond in question (Khasra No. 508), has been
voluntarily to faciltate th of a 5-meter-wide road
Jeading to the pond (Jheel), covering a total area of 0.07084 hectares.
That it s further submitted that the said road shall connect with Revenue

Pathway Road No. 908, thereby ensuring unrestricted public access to
the pond. The said donation has been made solely for the benefit of the
general public, reinforcing the Answering Respondent's commitment to
preserving public access and enhancing connectivity to the pond. That it
is further submitted that the present condition of the pond already
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facilltates ingress and egress for the villagers, thereby serving the larger
‘community interest while ensuring that the pond remains accessible to all
in perpetuity. A copy of Gift deed dated 30.12.2024 & an image showing
the construction of the pathway towards the pond developed by the
answering respondent is annexed herewith as ANNEXURE R-2
(COLLY).

PARAWISE REPLY
That the contents of Para No. 1 to 6 regarding the project's location,
Environmental Clearance (EC), Consent to Establish (CTE), and Consent
to Operate (CTO) to the extent they correctly outiine the projects
compliance history and statutory approvals are matter of record and do
not warrant any reply. It is humbly submitted that the answering
respondent has fully complied with the conditions stipulated in the EC,
CTE, and CTO.

. That the contents of Para No. 7 & 8 of the affidavit filed by UPPCB are

matter of record and do not warrant any response. However, itis pertinent
to mention that the answering Respondent is engaged in the business of
real estate development and has an unimpeachable reputation in the
market. It is also pertinent to mention here that the answering
Respondent is developing a residential Township under the name of
*Eldeco City” situated at Bareilly, Uttar Pradesh. That it is pertinent to
mention that the Answering Respondent, in order to resolve the dispute
and in the larger public interest, has taken a positive initiative through its
wholly owned subsidiary company, M/s Mars Buildmart Pvt. Ltd., by
gifting a portion of land forming part of Khasra No. 501 and 503, situated
alongside the pond in question, to the Bhumi Prabandh Samiti, Village
Bilwa. The said initiative has been undertaken with the specific objective
of providing unhindered access and ensuring connectivity of the pond
with the revenue road, thereby keeping it open for the general public. That



©

o

5
104

itis further relevant to submit that the present condition of the pond is
such that t facilitates ingress and egress for the villagers, thereby serving
the larger community interest and ensuring that the pond remains
accessible to all.

That the contents of Para No. 9 of the affidavit filed by UPPCB are
categorically denied to the extent that some amount of construction and
demolition waste was found dumped in the Jheel. Moreover, the issue
pertaining to the dumping or accumulation of debris or waste materials in
the Jheel area it has been clarified on the part of the answering
respondent that upon learning of the incident, the Company immediately
initiated an interal investigation. That the answering respondent
discovered that the debris and waste material in question were dumped
by unknown individuals or external parties unrelated to the answering
respondent. The source of this waste appears to be individuals who acted
independently and without the knowledge or consent of the answering
respondent. It is apposite to mention that the answering respondent's
company is dedicated to adhering to all environmental laws and ensuring
the protection of local water bodies and ecosystems.

That the contents of Para No. 10 and Para No. 11 are matter of record
and do not warrant a reply. It is pertinent to mention that the answering
respondent have already filed a detailed clarification vide letter dated
14.11.2024 to the show cause notice dated 07.11.2024.

That the contents of the para 13 & 14 do not warrant any reply.
PRAYER

Itis therefore most respectfully prayed before this Hon'ble Tribunal that
it may be pleased to:

a) Dismiss the application filed by the Petitioner with exemplary cost;
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1) Pass any such other order(s) or direction(s) s this Hon'ble Tribunal
may deem fit and proper in the facts and circumstances of the case.

For Eldeco Inf

Aut

T
THROUGH i
_<?fo N‘Wq f"!&
ROHIT NAGPAL

Advocates for the Respondent

B-244, LGF, Greater Kailash Part-l

Date:24 /01/2025 New Delhi-110048
Place:NEw DELH | Mob:9811601211
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
ORIGINAL APPLICATION NO. 951 OF 2024

IN THE MATTER OF:
RAJPAL SINGH ... APPLICANT
VERSUS
ELDECO COMPANY & ORS. ... RESPONDENT
AFFIDAVIT

I, VAIBHAV LALIT S/O SH. GULSHAN LALIT AGED ABOUT 28
YEARS, R/O- C-66, ANSAL TOWN, KARNAL, HARYANA 132001, DO
HEREBY SOLEMNLY AFFIRM AND DECLARE AS UNDER: -

“1, That | am the authorized representative for the Respondent in the
aforementioned matter and am well conversant with the facts of the
case and hence competent to swear this affidavit.

~

| say that | have gone through the contents of the accompanying
objection, contents of which are true and correct to the best of my
knowledge and contents thereof are read over and explained to me
and | have understood the same. No part thereof is false and nothing
material has been concealed therefrom.

For Eldeco Infrabui "~

Autoroalfinatc Dirctor

o5
oS
\‘a &Y VERIFICATION 3 JMIE
W Verified at New Delni on this da ey, 2025 and the

contents of the above affidavit are true and correct to my best of
knowledge and belief. Nothing therein is false and nothing material
has been concealed therefrom.

\\:::a@

For Eldeco Infrabujid

BLIC
vl NBAY

2.9 JAN 2025




AnNEXVRE R-1 -

v ELDEC

Date: 14/11/2024
o,

Ghlef Bavtzonment Offoe, Cirols- 7

U.P. Pollution Control B

T.C.-12 V, Vibhutl Khand, Gomti Nagar,
Lucknow-226010

Ref: Show Cause Notice dated 07.11.202¢ having Reference No. H19513,
“Show Cause Notive”]

sul Cause m
it Village-Dohna, Pritam Rai and Piy s
Pradesh.

Respected Sir,

‘This is in reference to the Show Cause Notice issued L y the Uttar Piadesh Pollution
Control Board (UPPCB), seeking clarification from Eldeco Infrabuild Ltd (hereinafter
referred to as the "Company’) regarding an alleged violation of Condition No. 10 of
the conditonal consent granted by the Board throogh e lttr bearing Reference
No. dat

26072023 n accordanes with provisions of the Water (Prevention and Control
of Pollution) Act, 1974 and the Air (Prevention.and Control of Pollution) Aci, 1981.
The alloged violation pertains to the debris, dust, and waste construction and

demolition material found at Khasra No. 508, as highlighted in the Inspection Report
dated 05.11.2024 [hereinafter referred to as the “Inspection Report’).

In this regard, we wish fy and pr for your
kind consideration:
1. Township tlal township,

“Bideco . located n Brsily, Utar Pradsh herinater v to s the
“Townshig'). The Towaship has been developed in full compliance with the
leyout plan approved by the Bareilly Developm=nt Authority, as per Map No.
20180928114059417 dated 24.05.2019. All nezessary permits, licenses, and.
approvals for its development were duly obtained, ensuring thet the Township.
adheres to all regulatory and environmental guidelincs.

. The Jheel and Its Status: The Jheel, as identified in the Inspection Report,
is outside the boundary of the Township. Therefore, we find it surprising that
a Show Cause Nolice has been isaucd to us for an alleged violation that does

alleged dumping site, which appears to be in a different area cntirely.

ELDECO INFRABUILD LIMITED
oy oo Apelrcn Ui

O «

H
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‘ompeny has not, at any point,

e o o goricly state that setion of debris or waste materials in

been invalved In thé dumping or accumu}
the Jheel area.

i cident, the
3 Cluifieation on the Soure of Waste: Upon learning of the incident, t
Co

igati t
et pmediately iniated an internal investigaton, We discovered. th
the debris nnd

marked bound, e ndersianding of the Jhel's location during theiy
aeiiies We alad recommen. that, o peos any future confusion and to
7T ey the boundary of the dhet e ey demarcated.

" Goanys Comaltment to Envionmentay Protection: The
dedicated 1o adhering to ) o

Vironmental laws and ensuring g
oflocal water bodies and ecopyatepy

Company is
e protection
Corrective Actiong gng
situation in the viciniyy,
Iressed the situation,
3

OSR Initiative: Upon, eco,

the Company, 25 4 respongipge te citizen,

Y organiaing the remov of (o debris and waste

725 has been fully cleare, gy evidenced by the

PROOBTaDhe enciosed iy gy letter. Furthermore, g4 of our
i the

ming aware of the

a

o \OSR) initiative to engure the Jneel ig

i uaintined, The iniigi include the promotion of
78 local communitiesto pregen; suchincidents i the fytypg.

o Mgkt of the above e, 4 TeSPeCtiully roquegt g Withdrawal of the

Show Cause Notice on tg following groungg,

Becausa the Jheel in quesgon 8 located outsige g TOWnShip's boungaries,

There s insuffcien claryy ToBarding the precige

and the alieged dum,ing gys

Jocation of bot, the Jnee;
oite, making it dificulg 1o establish any connction
between the ty, i
[ Becousetns soureygry, dum,
linking the ¢,

i 8 OClear, and thers g g evidence
CRIPATY 10 this ety

n
‘antenvironment, g g

* 10 their homes ang futyre construction plans (see

dumping has alreadty peen, cleared, and the cause of
addressed. No furthr | a

Eﬁh{.

use the allegeg
2ction has been fyp,
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We humbly request that'the Hon'ble Board kindly consider the above clarifications
and recall the Show Cause Notice issued against the Company. The Company
reaflirms its unwavering commitment to environments] proecton and re
dedicated hig allit

Your Sincerely,
For Eldeco Infrabulld Ltd
ForEdeco Infrabuild Limiled

Sighatory/Director
Cumar
Authorised Signatory

Encl: As above

Copy to:
The Regional Officer,
Pollution Control Board,
B-1219/1, E-Block Rajendra Naga:
was Viks Colony, Postlssat Nagar, Baollly

o

3l3
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